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Petd, Deouty Postmaster Agar-l

r/o 151, Mahavif Nagar
Piiteshwar

Mathura. Adpi leant

(By Advocate: Shri D.P.Sharma)

Vr,

1, Union of India thronp-h
Secretary

Ministry of Coinmunicat i onR
Denartment of Posts

New Delhi ,

2, The Director Postal Services

O/o The Postmaster Genera 1

Agra Reeion, Agra.

3, The Senior Supdt. Postoffice
Agra Division
Agra .

A , N . Sr i vastava ADPS

O'o The Postmaster General

Agra Region

■  Agra, Respondents

0 R D E R(Oral)

By Justice Ashok Agarwal:

Applicant has superannuated in his capacity as

Deputy Post Master of the Agra Head Post Office w.e.f.

31.8.2001. Prior to that a Charge Memo. dated

17.5.2000, initiating disciplinary proceedings against

the applicant, hael been served upon him. He has been

placed' under suspension by an order passed on

21.8.2001.



>
-l.-

2. By the present OA, he seeks +-hp rpHpf nf

quashing and setting aside of the aforesaid

disciplinary proceedings on the ground that he has

been deprived of his pensionary benefits in view of

the pendency of the disciplinary proceedings.
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3. We have heard Shri D.P.Sharma, learned

Advocate appearing in support of the OA and we find

t^at no iust cause has been made out for quashing the

disciplinary proceedings. Disciplinary proceedings

are underway and couple of witnesses have already been

examined. .In the circumstances^ we feel that the
i>i iu As.s
appliocint can legitimately claimed a direction to

the respondents to dispose of the disciplinary

proceedings expeditiously.
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4. In the circumstances, we find that

interests of justice would be duly met by disposing of

the present OA at this stage itself with a direction

the respondents to conduct the disciplinaryto

;xDeditiously as farproceedings and complete the same exp

as possible within a period of six months from the

date of service of a copy of this order.

f), It goes without saying that applicant will

actively cooperate in the conduct of the inquiry.

6. Present OA is disposed of lui^ the

aforestated directions.
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